253 Matters urider PHALGUNA 5, 1902 (SAKA)

NeorivicaTions unnen MowsoroLirs  AND

HAPSTRICTIVE TWADE PRACT:CES Act, 1963

AND ANNUAL REPOR“I' DOF CENTRAL VAEF
counci.  For 1g970-Ho

THYL A"NTS3TLR OF LAW- JUSTICE,
AND COMPANY AFFAIRS (SHRf P
:‘}HI‘]\' SHANKAR) : I beg to lay on the

‘able:—

{1} A copy ezach of the following Netifica-
tions (Hindi and English versions) under
subsection {3) of section of the Mono-
polies and Restrictive Trade Practices
Act, 1g6g—

(i) G.5.R. t2Bg published in Gazette
of India dated the 2oth December,
1980 containing  Corrigendum  ta
Natifieation No. G.S.R. 448(E) dated
the 25th July, 1080.

{ii) The Monopolics and Resirie-
tive Trade Practices Commission (He-
cruitmeént of Members  and  Staff)
Third Amendment Rules, 1980. pub-
lished in Notification No. G.S.R. 3,
in Gazette of Tndia dated grd Januvary,

108t
(Placed in Librarv. See No. LT-19g0/81]

{2) A copy of the Annual Report
{Hi;-diand En]g‘}ieh versinns) of the Central
‘Wakl Council for the year 1979-8c  along
with Audited Accounts.

[Placed in Library Sw. No. 1.T-1480/81]

12-05 hre.
MATTERS UNDER RULE 377

{i) Amargamition o CHITTARANJAN
NATIONAL Canger  Researcu CeNrre
AND CHITTARANJANY  Cancea  Hospitav,
CALCUTTA.

DR. SARADISH ROY (BOLPUR) :
Sir, a propmal for the merger of
Chittaranjan  National Cancer Research
Centre and Chittaranjan Cancer Hospital,
Calcutta with a view 1o sctup a Regional
Cancer Centre for Eastern Indio, has
been  accepted in principle long belore
but not  implemented so  far. Severa)
meetings were held between the  Staic
Governmoret of West Bengal and Central
Ministry of Health on this proposal.
Amalgamation ©o° the Research Centre
and the Hospital for Research and Treat-
ment of Canceer in Fawern India s
necesary and this issee hould be  settled
expeditionly.

Under there circumstanes, | urge upon
the Government to give directions 1o the
Ministry for Analising the amalgamation
of the two institutions tmmediately.

I alan demand that the Minister make
@ maten.nt  1hereon.
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{i1} DoputeseTwuen U.P. aND BiHAR
R . ALLEGED sacUParion of CErTAN Biman
LanDs sE U.P. PARMERS.

PROF. K.K. TEWARY (Buxar} 1
Mr, Spraker, Sir, with your permission,
1 wish to raise the following matter of
urgent public importance under Rule 977 @

Sir, there is a long-standing boundary
dispute between U P. and Bihar due 10 the
constanily changing mid-stream of the
river Ganga affecting large areas in Ballia
and Bhojpur districts of the resprctive
States.  Affected farmers of these districts
have taken this dispute to Courts and
there have been a series of Litigations.
The dispute has also led to violent clashes
and claimed many lives in the recent
years. The entice region ia in the grip
of unprecedenied tension ullowing loreible
occupation of thousands of acres of Diara
land of Bihar farmcrs by U.P. farmers
supported by the authorities of U.P.
Especially in view of the onset of harvrating
of thr Rabi crops, the prevailing tension is
bound to lead ta large scale violence and
bloodshed.

I request the Centeal Governient to
intervene and restore thrse lands 1o the
Bihar farmers to whom it really belongs.

(i1i) DEVELOPMENT OF Ouacnrr  PARt
N Tamit Naou.

SHR!I N. DENNIS (Nagercoil) @
Mr. Speaker, with your permitsion,
wish to raise the following maner of urgent
public importace under Rule ﬁ" Calar-
chel harbour, which is in the West Coast
of Tamil Nadu, has to be _dc-..vrlnped. at
Jeast as a Minor Port, This is the only
Harbour for Tamil Nadu in the Went
Coast. This is an historical anclent har-
bour which had regualr trade with the
neighbouring countriea., such as Sri lanka,
Middle-East and also Continental countries
1l recently. But it has so far n:r; n:l:v:

d and ita AvjoMs  LMPO
!::;ahing. 6} lhi:r;arhnur is developed,
1rade and commerce there would be re-
wived. Marinr faod-stuffs, mineral rare-
earths. fikre, coir products and uth._t.-.‘rl
produrts of this area could be cxport
conveniently. As the ather Parts from this
area are situated far away, now the rxpotr;
poirntiality is retardled and the people
this area suffer economically. 8o, 1
requesl that Gavernment may be pleased to
ke carly steps for the dwelppmm:or
Colochel Port at least as a Minor Poct.
Thank you.

(iv) DEVELOPMENT OF CLUTAIN CANTINT
MENT AREAS 18 HiMaCHAL Prapes.
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(v) ENHANCEMENT OF RATES AND INADEQU-
ATE SUPPLY OF WATER AND ELBcTRIOITY TO
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